Title: Further discussion regarding atrocities committed on minorities in various parts of the country.
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Every system treats reasonably well those at the top of its social order. The crucial test is as to how it treats those
at the bottom.
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In an obvious reference to attacks on Christian missionaries by Hindu fundamentalists, he said at the Press
Conference here this morning that minorities' shrines across the country were unsafe.
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He is the former Chief Minister of Bihar and a senior Samata Party M.P., Shri Abdul Gafoor. He says:
"The BJP is pursuing its own agenda, and therefore, allies stand nowhere."

He further says that "the BJP did not believe in protecting the interests of minorities.'
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"In an interview to the Asian Age on Tuesday, Mr. Hegde was extremely critical of the anti-minority posturing
of these organisations. Although he did not try to draw a distinction between the VHP and the RSS."
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"VHP actions will lead to Vajpayee's fall."
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"Therefore, you are hereby asked to clarify the matter in person with the District Education Officer tomorrow as
to why your grant-in-aid should not be deducted."
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MR. SPEAKER: Shri Arif Mohammed Khan, please conclude now. You have already taken more than 15
minutes today.

SHRI ARIF MOHAMMED KHAN : Sir, this is for the first time that the issues of atrocities on minorities are
being discussed in this House.

MR. SPEAKER: There are other hon. Members also to speak on this subject. We have to accommodate them
also. So, please conclude now.

SHRI ARIF MOHAMMED KHAN : Certainly, more time can be given. On other issues also, more time has
been given... (Interruptions)... There was a great interference. I have been disturbed so much that I need a little
more time.

MR. SPEAKER: You have already taken more than fifteen minutes. Please try to understand that.
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The heading given is 'Vandana critics are not Indians'. I quote from the report:

"The Rashtriya Swayamsevak Sangh today said: " The Saraswati Vandana is a symbol of Indian culture and those
opposing it are not sons of India."
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MR. SPEAKER: What is this? You have already spoken for more than 55 minutes. ... (Interruptions)

SHRI ARIF MOHAMMED KHAN : I will not speak like this. It is your responsibility, Sir, to control them.
... (Interruptions)

MR. SPEAKER: There are other hon. Members to participate in this.

... (Interruptions)

SHRI BASU DEB ACHARIA (BANKURA): Sir, why are they objecting?



... (Interruptions)

SHRI ARIF MOHAMMED KHAN : If they say that they will make like difficult for us and also they would not
let us speak, then, I am sitting now. I would not speak. ... (

AYH)

16.17 hrs

(At this stage, Shr1 Akbar Ahmad came

and stood on the floor near the Table.)

... (Interruptions)

MR. SPEAKER: Please go back to your seat.
16.17 hrs

(At this stage, Shri Akbar Ahmad

went back to his seat.)
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MR. SPEAKER: You have to conclude.

SHRI ARIF MOHAMMED KHAN : No. I cannot speak like this. ... (Interruptions) Sir, [ have not mentioned the
name also.
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MR. SPEAKER: No. You have spoken for more than 55 minutes.

... (Interruptions)

SHRI ARIF MOHAMMED KHAN : First, order is to be maintained, Sir.

... (Interruptions)

MR. SPEAKER: You may conclude. Otherwise, I will call the other speaker now.
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MR. SPEAKER: Please continue and complete it.
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MR. SPEAKER: You have to understand that there are other important hon. Members to speak.



... (Interruptions)
MR. SPEAKER: You can speak and complete it.
... (Interruptions)

SHRI ARIF MOHAMMED KHAN : But I cannot complete like this. ... (
ZaYT)
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MR. SPEAKER: You have to wind up now. How can you take more than an hour?
SHRI ARIF MOHAMMED KHAN : Let me quote some figures, Sir.... (Interruptions)

MR. SPEAKER: How can I accommodate all the Members? Shri Khan has taken more than an hour.
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AN HON. MEMBER: He must be allowed to complete.

MR. SPEAKER: A number of other Members are also interested to speak.
... (Interruptions)

SHRI SATYA PAL JAIN (CHANDIGARH): Sir, as per the rules, it should be the BJP's turn now....
(Interruptions)

MR. SPEAKER: Shri Khan, you may now conclude.
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SHRI P. SHIV SHANKER : Sir, I would like to draw the attention of the House to one more aspect which has a
great bearing. We are proud of the Urdu language. Urdu is born and brought up and spread out in this country,
particularly, in Uttar Pradesh. It is our language. It is not the language of Pakistanis. The Punjabis may be having
their mother-tongue as Punjabi. The Sindhis may be having their language as Sindhi. But this 1s a language
which is born here on this land, particularly, in Uttar Pradesh. I cannot understand why many people are trying
to link the language with the religion. We speak day in and day out English. Are we Christians? I do not know
why Urdu alone should be discriminated. [ was trying to look into the demands of the Government which they
have presented in the Budget. It is a paltry sum of Rs.80 lakh. Urdu language is spread out all over the country,
particularly, in Northern India. So far as the spread of Urdu language is concerned, there is no State which can
take care of that, like Telugu or Tamil or Kannada or other languages.

The demand of the Human Resource Development Ministry only says “for appointment of Urdu teachers and
incentive for teaching Urdu'. That is all. How does that satisfy them? How does that satisfy the people? What 1s
the reaction of the community or the minorities in respect of that.

Sir, the other day the Home Minister had been pleased to make a statement. There is a Baba Budangiri Shrine in
Karnataka. What was the necessity to liberate that shrine? For centuries Hindus and Muslims both had been
going there and offering prayers. It may not be out of place if I bring to the notice of the Home Minister that near
my village where I was born, there is a Baba Shaifuddin's Shrine. My ancestors were the Mutawalli for a long
time and it is we who had the entire control over that shrine. Hindus and Muslims both went there. Nobody
offered any sacrifices except breaking the coconuts there. It continues even now. They are the Sufis. Sufism is a
typical development that has taken place in the Indian culture. Baba Guru Nanak, Kabir and even Hazrat
Nizamuddin are the personalities who have developed Sufism. These personalities are all great Sufi saints.

Vishwa Hindu Parishad and Bajrang Dal are their sister organisations. Somebody objected the other day when I
referred them as their sister organisations. They said that they were their frontal organisations. They may call
them frontal organisations or whatever they like, they are their allies. I am saying what was the necessity for
them to go and liberate that shrine when today both Hindus and Muslims go there and offer prayer. Then, they
create such a situation which deteriorates communal harmony in the country.

Sir, we have not forgotten Ayodhya so far. In respect of Ayodhya, there had been a mention in the last Session
here about preparations that were going on for the purpose of constructing temple. Even the 1998 election
manifesto of the Bharatiya Janata Party categorically says that the BJP is committed to facilitate the construction
of a magnificent Shri Ram Mandir at Ram janamsthala in Ayodhya where a make-shift temple already exists.
What is the message they are giving by this type of a manifesto? ....(Interruptions) Their commitment may be
there, but would they like to have that commitment at the cost of the disintegration of this country? Would they
like to create a situation of communal disharmony in this country?

Sir, what has happened when Kumari Mamata Banerjee announced that she was going to observe the black day
on 6th December? The Vishwa Hindu Parishad constituted a 21-member trust called Gyanvapi Dharamsthala
Trust to liberate Kashi-Vishwanath Gyanwapi temple, to counter her approach that she would observe 6th
December as a black day. Is that approach justified on the part of their associate organisations? Where [ am



finding fault is that if they like to dissociate themselves from those organisations, they have to come out openly.
But they have never done so. On the contrary, they have given an impression that they are with them.

17.00 hrs.

They are your associates and you are abetting them in the perpetration of the crimes that they are indulging in.
This is the misfortune of the situation. The latest is that the Shiv Sena has gone on record -- my friend, Shri
Sirpotdar might get emotional -- that they would not allow the cricketers from Pakistan to play anywhere in the
country. While very sweet statements have been given by the Prime Minister, what is the action that is followed?
Are we inviting them? Do you not create a communal frenzy by this type of activity? When Christian
Organisations decided that having regard to the crimes that had been perpetrated against the Christian
community, they would like to observe 4th December as a black day, it was said in this House that the Gujarat
Government had administered a warning that if the minority schools are closed on that day, then grants would
not be released to them, a large number of friends from that side countered it by saying that there was no such
order. But on the same day, I have got the paper cutting with me, the Vice-President of the Bharatiya Janata
Party, who happens to be the Member of this Parliament also, said, "Yes, what else could be done if these people
close the schools? The Gujarat Government is justified in stopping the release of the funds." Here in this House,
their own Members say that no such order has been issued, but their Vice-President goes on record in other way.
Is this the way that you infuse confidence in different segments of the society, and is it the way that we run the
society? The Vishwa Hindu Parishad goes to the extent of declaring that they would observe 6th December as
Diwali Day. What nonsense are we talking? Are we giving an impression to the world that we are a matured or
secular nation, and are we giving the impression that we accommodate different segments of the society? You
want to observe Diwali Day in order to 1gnite emotions in other segments of the society and then create the
communal trouble.

Sir, | have visited some of the areas in Gujarat. The moment the news of certain atrocities committed on
minorities was trickling in, the parties in power should have sent their delegations to those areas for the purpose
of pacifying the people and to try to control their emotions. [ went to Gujarat in the wake of the news that started
trickling down. Our Party sent a delegation of which I was the leader. I myself went to that place; I think, it is
Kapadganj. (Interruptions) Well, if I do not remember that name, you need not find fault with me on that. I have
gone there and I have seen the grave where the Christian was buried. What has been done is that the grave was
dug, the body was taken out and thrown roughly two furlongs away. It was then taken to the Church which is
one kilometre away from the place where the body was interned.

There, a makeshift temple has been erected. Is it fair for us? The authorities are keeping quiet about it. When |
went there for the purpose of enquiry and when I was trying to enquire from the people, the people were
harrowing to tell the truth. People were not prepared to tell as to what it was. Finally, some people who came
and told me, they belonged to the majority community; they do not belong to the minority community. They
were telling me ghastly stories. What is the Central Government doing? The State Government has not done
anything.

Mr. Home Minister, I may bring to your kind notice that the body was lying at the Church till 3 o'clock the next
day. It were the Harijans, four kilometers away from that place, who offered to get that body buried in their
cemetery and finally it was buried there. It was because there was no place to bury this body. It were the harijans
who came to the rescue of that body. [ have gone and seen all those places. If these type of incidents take place;
if the State Government does not take any action and the Central Government is slumberous then what is the
message we are giving to the different sections of the society? Do we expect that the minorities would live in
peace if such a situation arises?

Sir, I may also tell the hon. Home Minister that all the 59 Muslim families of the Randhikpur village have
vacated the place. It was because they were threatened that they could not continue there. It arose on account of
a love affair amongst the youngsters and some people became emotional and the resultant effect was that the
whole Randhikpur was shorn of the entire Muslim minority, who vacated the place. What is it we are for? [ am
only giving certain instances as to how things are taking place.



Sir, when it comes to the question of Christian minorities, they are already feeling the severity of the violence
that has started taking place in the States which are governed by the BJP or their associates. The geographic
spread of the violence had been tremendous and it should have been controlled. If we do not control it, then it
has a definite fall out. The connivance of the political elements and the backing of the political groups in power
18 creating a problem for that minority community to act in terms of their constitutional rights. The complicity of
the State machinery, particularly of the police, 1n not even registering the cases and the Central Government just
looking at the whole thing 1s something which is rather reprehensive.

17.08 hrs (Shri Basudeb Acharia in the Chair)

Sir, I would just like to bring to your kind notice that the Human Rights Wing of the Christian community has
prepared a document which clearly brings out the statistics giving the details and I would like to take the House
into confidence. From 1964 to 1996, there were only 33 incidents of minority discrimination so far as the
Christians are concerned. The crimes that have been perpetrated on the Christian minority from 1964 to 1996 is
only 33 in number. I have got the details and I am prepared to pass it on to you, Mr. Home Minister, so that you
may look into it. In 1997, there were 14 incidents.

Their delegation came and met me and the Leader of Opposition. They gave this document to the Prime Minister
also. I am told that they gave this document to the hon. Speaker also. They had listed 64 incidents that took place
in 1998, apart from 20 more incidents which they had yet to list. That means, a total of 84 incidents took place in
the eight months of 1998. When you look into it you will find that from 1964 to 1996, during such a long time,
only 33 incidents took place. This year, after the BJP has taken over the Government, there had been more
incidents than what happened in the last 50 years. This fact is borne out by the statement of no less a person than
Shrimati Maneka Gandhi. In this House in July, 1998, she herself had admitted that more than 50 years had
lapsed but not as many incidents had taken place during that period as those that had taken place now. It 1s the
self-confession of a Minister of this Government. If this 1s the state of affairs, where do we stand?

I have the details of the incidents which I will not like to go into except making reference to a few. Attacks on
Christian community as well as the Muslims, ever since this Government has taken over, have been increasing.
These attacks took place in Gujarat, Maharashtra, Rajasthan, Uttar Pradesh, in Karnataka and Madhya Pradesh.
Here also it is the Sangha Parivar which is creating problems. In these two States of Madhya Pradesh and
Karnataka only that cases have been registered against the culprits, investigations have been carried out and
charge-sheets framed. In other States where the BJP is in Government, not a single case has been registered. |
would like to ...(Interruptions)
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SHRI P. SHIV SHANKER:Sir, may I appeal to the Minister of Parliamentary Affairs to check his own Members
so that they do not go on interrupting or getting emotional unnecessarily when emotions are not needed? ...
(Interruptions)
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Sir, on 8th July, the Organising Secretary of the Vishwa Hindu Parishad, Shri Arvind Bhatacharya told The
Asian Age newspaper at Guwahati that "the mass conversion programme in Christian dominated States of the
North-East would take place at the end of this year, and they were planning to appoint Hindu missionaries in all
the North-Eastern States to convert the Christians to Hindus... (Interruptions)

SHRI C.P. RADHAKRISHNAN (COIMBATORE): It is not “convert'. It is ‘reconvert'... (Interruptions)

SHRI P. SHIV SHANKER: You are so proud of it! I am ashamed of it. You are proud of it and the nation is
ashamed of it... (Interruptions)... you want by force. You should be ashamed of what you say... (Interruptions)

SHRI C.P. RADHAKRISHNAN : Of course, not... (Interruptions)

SHRI P. SHIV SHANKER : Sir, Shri B.L. Sharma, the former BJP Member of Parliament and presently, the
Central Secretary of the Vishwa Hindu Parishad justifies all these acts on minorities and says that "these are the
result of the anger of patriotic Hindu youth against anti-national forces.' This has been quoted in all the
newspapers.

Equally, Shri S.K. Jain, who happens to be the Secretary of Bajrang Dal says on 4th September, 1998 that ‘the
Bajrang Dal has begun identifying Christian missionaries to launch a second Quit India Movement against
Christians.' He further said that "the Christian missionaries are working against the national interest' and he will
force them to leave India. "They do not have a moral right to stay in India'. Sir, these types of statements are
being made. I do not know, what action the Home Ministry has been taking. No action is being taken -- neither
by the State Government nor by the Central Government.

One thing which I would like to bring to your notice. Much worse as to what happened in the recent by-election
in Bharuch, Gujarat. I have a photostat copy of a pamphlet which has been issued by one Shri Vidhal Desai, and
the printers are the Vishwa Hindu Parishad, Kalyanam Numberam Complex. This pamphlet is divided into parts
a), b),c), d) and e). I am reading from it. A question is asked:

"What is today's Congress?"

The answer says:

"Today's Congress is Islamic and Christian Congress."
Now, Question No. 2 says:

"Why do you call the Congress Islamic?"

The answer says:

"a) Because it opposes Saraswati Vandana;



b) Because it opposes Sanskrit language;

c¢) Because it opposes Ram Janma Bhoomi..."

What a distortion of facts!

MR. CHAIRMAN : Shri Shiv Shanker, please conclude now.

SHRI P. SHIV SHANKER :Sir, I will take 5-10 minutes more. [ will not take more time.
MR. CHAIRMAN: You have already taken 45 minutes.

SHRI P. SHIV SHANKER : Within five to ten minutes, I will conclude.

Then, there are Questions No. 3, 4 and 5 which relate to Shrimati Sonia Gandhi, and [ am ashamed. I would not
like to even read them. This is the culture that they have.

In the pamphlet, Question No. 6, part a) says that the Congress is openly propagating for the protection of
Christians. Part b) says that “the Hindu's Congress is no more today'. Sir, Shri Igbal Kakuji was the Congress
candidate seeking a by-election of Lok Sabha from Bharuch. constituency.

It says: "Igbal Kakuji is the candidate of the Islamic Congress. To vote Congress is to vote 'Babar Bhakt' and

desh drohi; to vote Congress 1s to vote those with whom Hindu girls run away.' This 1s the kind of propaganda. I
have read this from the pamphlet published by one Shri Vidhal Desai. (Interruptions)
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MR. CHAIRMAN : Hon. Members, please take your seats.
... (Interruptions)

SHRI P. SHIV SHANKER : This was widely publicised. (Interruptions) Mr. Minister, I am prepared to pass this
on to you.
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MR. CHAIRMAN: Hon. Members, he is not yielding. Please take your seats.

SHRI P. SHIV SHANKER : IS This is a compliment to us? (Interruptions) I can tell you that this was widely
circulated in the area and as I said, I am prepared to make it available to the hon. Minister so that he may look
into it.

This 1s the manner in which the atrocities on the minorities are going on that is why we insisted that this subject
should be discussed. We feared that if we did not discuss this subject, if we did not have any introspection, then,
there was a possibility of the society getting disintegrated. We should not allow it to happen. That is why every
responsible Indian is concerned and so we wanted to exhibit our concern. It is precisely for this reason that we
wanted to discuss this issue.

I have got a large number of instances which I would like the hon. Minister to go through while I would not like
to read them out. There are a large number of instances of what has been happening and how the minorities are
being harassed. Their life has become miserable. I have got those instances with me but I do not have the time to
read them out. So, [ would request you to kindly consider them. (Interruptions)

MR. CHAIRMAN: Please conclude now.
SHRI P. SHIV SHANKER : I know, the hon. Chairman would like me to conclude my speech.

The case is not of the Muslims or Christians alone. This is equally the case of the Sikhs also, about whom Shri
Arif Mohammad Khan has spoken. Their Prabhandak Committee Chairman, Shri G.S. Tohra has been accused
to be an anti-national. This is the position is. Unfortunately, they still continue to be your associates. That is their
choice. (Interruptions)

SHRI C.P. RADHAKRISHNAN : History cannot forget the treatment you gave to the Sikhs of Delhi. History
will never forgive you for that.

SHRI P. SHIV SHANKER : That is not the question. The question today is about what you are doing. The
question is not about what has happened in the past. (Interruptions)

MR. CHAIRMAN: Hon. Members, please take your seats.

SHRI P. SHIV SHANKER : Sir, this is very unfortunate.
[T FEIRE : 3T IS e |

SHRI P. SHIV SHANKER : This shows their intolerance.



... (Interruptions)

MR. CHAIRMAN : Please take your seat.

... (Interruptions)

SHRI P. SHIV SHANKER : This shows their intolerance. When I sit here, I do not disturb anyone.
MR. CHAIRMAN: Nothing will go on record except what Shri Shiv Shanker says.
(Interruptions)*

SHRI P. SHIV SHANKER : This intolerance will lead you to difficulties. We are worried that the nation will
also be in difficulties because of this intolerance. They are so intolerant.

MR. CHAIRMAN: Please conclude now.
... (Interruptions)

SHRI P. SHIV SHANKER : We are so proud of the nation as we are called as tolerant people. This is the type of
intolerance that they have. They cannot even brook the expression, the expression in the mildest language. I am
not using very strong language. I am only trying to bring facts to their notice; and they are quite intolerant.

SHRI KHARABELA SWAIN (BALASORE): We are not intolerant. We are just reminding you. ...
(Interruptions) We are not intolerant. We are just reminding you. We are listening to you for the last one hour. ...
(Interruptions)

* Not recorded

SHRI P. SHIV SHANKER : You need not remind us. You are sitting there and that is why, you have to answer;
and we are sitting here.

MR. CHAIRMAN: Please conclude now.

SHRI P. SHIV SHANKER : Sir, in the end, I charge this Government of disturbing communal harmony in this
country. I charge it for spreading disaffection amongst different sections of people; for abetting their cohorts like
Shiv Sena and others for perpetrating crimes; for - directly or indirectly, by omission or by commission -
encouraging the Sangh Parivar to act in a diabolical manner and for abetting the spread of violence. This
Government had been eroding the cherished values of this nation which we have proudly inherited over the
centuries.

I would also charge this Government of working against the Constitution, after taking oath in the name of the
Constitution and dividing and eroding the constitutional values. Thank you very much.
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MR. CHAIRMAN : Please take your seat. [ will go through the proceedings. If there is any objectionable
remark, that will be expunged.
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... (==gF)

MR. CHAIRMAN: Please take your seat. I will go through the proceedings. If the hon. Member has made any
objectionable remark, that will be expunged.

... (Interruptions)



SHRI C.P. RADHAKRISHNAN : We will not allow this.... (Interruptions) We are also not at their mercy....
(Interruptions)
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MR. CHAIRMAN : If there is anything objectionable, that will be expunged.
... (Interruptions)

SHRI AJIT JOGI : Sir, you ask him to apologise... (Interruptions).

SHRI ANIL BASU : This is the contempt of the House. You ask him to apologise... (Interruptions).
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SHRI CHETAN CHAUHAN (AMROHA): Sir, he has not said anything objectionable.
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MR. CHAIRMAN: Let him complete.

it T FHT SATSATVN: AW HEISd, 3T e[ %I a1 He © 4, af 94 S g0 Fel
.. (=FYE)

st Teeier wag fE : Heled, | § Ul w1 a TEl wel wiiey, fed e Oa gt

.. (=FYH)

Tt Heiga: g afsu) giw e Fit atew e

...(=T=a)

it oIl FOT A o fHet it a1 @ Teua TEl g, T o Jet SHHT I FIAT A6 | Hiewar ¥ FaeR FIA wiev | F e g @
FEHA €, W8 FAR 3 & T 8 A1 W | &, ST Iuterardel v 7, & et § 3R qenon: v st $ SER w9 St 9 R1 @

oo (SHIUH)

ferett =t forelt a1 qoer e WERTT Tt 2

SHRI TARIT BARAN TOPDAR (BARRACKPORE): Are they representing 85 per cent?...(Interruptions)
MR. CHAIRMAN: Please go to your seats.

... (Interruptions)

SHRI ARIF MOHAMMED KHAN : No way, Sir. We are not here at their mercy. We have been sent here by the
people...(Interruptions)
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MR. CHAIRMAN: The Home Minister has already clarified it.

... (Interruptions)
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SHRI ARIF MOHAMMED KHAN :We are not at their mercy in this House...(Interruptions) The Home Minister
is saying about the unparliamentary words that have been used. I would like to know what have I said which is
unparliamentary?...(Interruptions)

MR. CHAIRMAN: Shri Khan, please take your seat.
... (Interruptions)

PROF. SAIFUDDIN SOZ (BARAMULLA): I am on a point of order. I do not believe in raising slogans etc. [
have disciplined myself. I am raising a point of order under Rule 376. The point 1s that the actual expresssion of
the hon. Member constitutes a violation of the Constitution. As the Home Minister said, it is our right as
Members to express our views. But the implicit meaning of that expression uttered by the Member constitutes an
insult to the House and to the Constitution.

Now, what is the remedy? The remedy is that he must withdraw that word and he must apologise to the House.
We do not want any expunction business...(Interruptions) He has to withdraw it....(Interruptions)
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PROF. SAIFUDDIN SOZ : Mr. Chairman, Sir, we do not want you to expunge anything. He must withdraw it.
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PROF. SAIFUDDIN SOZ: This is not his style. This is the expression of his opinion.
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MR. CHAIRMAN : I will expunge if there is any objectionable remark. I have already said it.
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MR. CHAIRMAN : Now, it is 6 o'clock. How much time would you take?

SHRI SATYA PAL JAIN : At least, half-an hour.

MR. CHAIRMAN: Is it the sense of the House that we should extend the sitting up to 7 o'clock.
SOME HON. MEMBERS: No, Sir.

PROF. P.J. KURIEN : Sir, there are a large number of speakers. | would request that the time of the House be
extended.

SOME HON. MEMBERS: That 1s right, Sir.

MR. CHAIRMAN: The sitting is extended up to 7 o'clock.
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>SHRI INDRAJIT GUPTA (MIDNAPORE): Mr. Chairman, Sir, I am happy that my distinguished predecessor-
in-office is present in the House because this discussion relates to matters which are of direct concern, above all,
to the Ministry of Home Affairs. The hon. Minister, [ hope, will not take it amiss but I feel that probably he is
the real ruler of this country. He has got a justified reputation as being a strong man, not like the previous Home
Minister. And a strong man is expected to act strongly whenever necessary. But you will notice that the main
burden of the criticism which has been levelled during this debate from the Opposition against the present
Government is that when it is required to be strong, it is showing a singular lack of strength.

1821 hours (Mr. Speaker in the Chair)

I am grateful to Shri P. Shiv Shanker who has covered a lot of grounds, and, therefore, saved much of my time
because [ was going to say many of those things which he already referred to. The total number of Christians in
the total population of India is 2.6 per cent and 12 per cent to 14 or 15 per cent are Muslims. The rest are
obviously neither Christians nor Muslims.

Just now my friend here was saying that they are representing 85 per cent of the Hindus. I do not know how
many they represent. It is not for me to calculate. The voting figures certainly do not corroborate what they are
saying. | share your belief that 85 per cent, maybe 80 per cent or maybe, 90 per cent of the ordinary Hindus in
this country are not communal.... (Interruptions) I do not know why you get so irritated when somebody speaks
from here. I have been listening to you for the last two days without uttering a sound, to all the things which
have been talked here. I am not trying to interrupt anybody.
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If it is true that 80 per cent, 85 per cent or 90 per cent of the ordinary Hindus in this country were really
communal, I think this country's unity and integrity would not have lasted so long. They are deeply religious-
minded people. There is no doubt about that. But being religious does not necessarily mean that you are
communal in an aggressive sense, aggressively communal against other communities. That does not follow. 1
say this because sometimes, some people make a mistake by saying that because people are deeply religious-
minded and observe religious practices and regularly go to temples or Gurudwaras or Masjids, therefore, they
must be necessarily communal-minded also. But I do not agree with this point of view at all. This has been
proved over and over again in the recent history of our country.

The majority of people in this country are certainly secular minded. They are anti-communal. We are living in a
composite society with a composite culture. We are proud of the fact that people belonging to so many different
communities practising different religions, having different cultures, speaking different languages and having
different customs are living here together as part of one nation. This was not created in a single day. It could not
be. It took hundreds of years for such a culture and such a national identity to be established in this country. 1
also wish to say that if this composite character, composite nature of our culture and our community life is not
respected, if it is not honoured, if it is not upheld by everybody, if some people want to attack it, if some people
want to weaken it and if some people want to create divisions among people, then this is not merely a question
of creating communal disharmony, but it is something much more serious than that. This is where I differ
slightly from Shri Shiv Shanker. He is right, of course, when he says that the kind of things which have been
going on, specially recently, in this country are a danger to communal harmony. There is no doubt about it. But I
say that there 1s a danger to something much more basic and fundamental and that is the essential unity of the
nation, the unity of this country. The unity of this country cannot exist, the unity of this country cannot survive if
this special brand of secularism, which we have established over the years and in which all these communities,
religions and cultures co-exist and live together, 1s not allowed or if that is broken, if that is threatened, 1f
anybody tries to impose by force one language, one culture and one religion on everybody. That will be the end
of this country, as a united nation. It will be the end of India. That is why, we are very worried and troubled by
what is happening.

Of course, there are many players who are playing this game. The BJP is the major party heading this coalition
which is running the Government. There are also other people of Sangh Parivar under different names--who,
strictly speaking, are not BJP people and the BJP does not claim them as its own people--Vishwa Hindu
Parishad, Bajrang Dal. I am afraid to mention RSS because RSS is different kettle of fish. I think, Shiv Sena i1s a
part of Sangh Parivar.

SHRI MADHUKAR SIRPOTDAR : No.
SHRI INDRAJIT GUPTA : I am glad to hear that.
SHRI MADHUKAR SIRPOTDAR : When have you got this idea?

SHRI INDRAJIT GUPTA : I met your leader in Mumbai when I was the Home Minister and I had a long talk
with him. Since then, I had this idea. If I am wrong, | am wrong. People make mistakes. Some people think that
they are infallible, they can never make any mistake in their lives. They never admit anything. I am not like
them.

SHRI MADHUKAR SIRPOTDAR :CPI has also committed a number of mistakes.



SHRI INDRAJIT GUPTA :Yes. What I am saying is that nobody can deny that in the recent months, some very
unfortunate and tragic things have been happening in different parts of the country. Nobody can deny that. You
may question as to who is responsible.

Somebody may question, "Who is doing all these things?" The B.J.P. will certainly say or the B.J.P. leadership
will certainly say that they are not responsible at all, and some of these other members of the Sangh Parivar, who
are not B.J.P. people, may be misbehaving here and there. Well, I think, this is all quibbling over words. Whether
we like it or not, these members of the Sangh Parivar are part and parcel of this B.J.P. outfit. They may call
themselves by other names, they may try to give themselves different identities, but surely they are very much
the allies and supporters of the B.J.P. It is to their credit, no doubt, that they have helped the B.J.P. to come to
power.

Sir, a number of Christians, for example, are there in Kerala, but no incident of this type has ever been reported
from Kerala. I do not know if something has happened and there is no publicity. At least, there is no agitation
about it. There are a number of Christians living in Kerala, Meghalaya, Nagaland and in other North-Eastern
States, which are Christian-majority States. Since the Christians are in a majority, probably, they are better
organised, better united among themselves, and they have been able to prevent this kind of a thing happening to
them, which is being reported all the time from some other States. But they live in fear, I am sure. The Christian
communities in the North-East certainly do not feel very confident of what their future may be.

Shri Shiv Shanker quoted about the frequent attacks. I was going to do the same, but it is not necessary now. The
memorandum which has been submitted by the organisation known as the Catholic Union to the authorities
including you, Sir, has shown that the frequency of attacks on Missionaries, on Churches, on Priests, on Nuns,
on Church activists have been much more in 1998 than in the last 50 years or since Independence. There were
six cases reported between 1978 and 1983, and 80 cases in the last two years. They were reported mainly in
Gujarat, Maharashtra, Rajasthan and Uttar Pradesh.

Here, the propaganda which is being done to justify these attacks is, as has already been mentioned here, that
they are a reaction to attempts at forcible conversions. I wish to state that this bogey of forcible conversion is a
misconception. Article 25 of the Constitution, if we have bothered about the Constitution, gives every religious
community the right to practise, to preach and to propagate -- these are the words of the Constitution, I have got
it here with me and I can quote if you like -- one's own religion. This is the right which is enshrined in the
Constitution of India and it does not apply to people who belong to one religion. It applies equally to all
religions. So, if you practise, preach, profess and propagate your own religion as a right that you have got from
the Constitution, it is not difficult, sometimes, for some people to accuse people of indulging in conversions.
There are conversions which are not forcible also.

In our country there are some communities, oppressed communities, the communities which are deprived, who
have been known to be going in for conversions on their own in order to escape from the social disabilities from
which they are made to suffer. But of course, there could be forcible conversions also but that should not be.

Sir, tribal people, we know, have been forced in many cases to convert themselves to either Christianity or
Hinduism in order to escape from the very terrible kind of economic conditions and social oppressions from
which they were made to suffer. I think, the Viswa Hindu Parishad would like to have a monopoly over the
religious conversion of all tribal groups. When you convert from one religion into Hinduism, the question arises
to which branch or which kind of Hinduism are you going to convert them into. Hinduism is not a monolithic
religion. It has so many sects and castes. So, when you convert to Hinduism in order to escape from some
oppression, you have to decide as to what kind of a Hindu you want to be. Somebody has written "lower species
of Hinduism, a polite way of putting it, is what some of these tribal groups have been more or less compelled or
pressurised into trying to get converted to'.

Sir, Christianity like Islam is regarded by these Viswa Hindu Parishad people as a foreign religion, not a religion
which is basically Indian. It is considered a foreign religion which has a mission, which has an evangelical
mission, a mission to wear away Hindus from Hinduism and therefore, they should be regarded as enemies. So,



it is obvious that the concept of a composite India, a composite society with a composite culture is something
which is not to the likings of the Viswa Hindu Parishad and it disturbs them very much.

Sir, I am asking one question, and that is all, which I would like Shri Advani to reply to: Whether any of these
groups has got organic linkages, or not, with the Ruling Party of the coalition. That is one question. But the point
18, if there is any religious group which does not recognise the right of other groups to be allowed to operate
freely, then should such religious groups be given the freedom to do whatever they like in this country?

Sir, the BJP is the political wing of this whole combine. The integral parts of the Sangh Parivar are all supporters
and ideologues of Hindutva. I think, the Home Minister should make his stand clear regarding the relationship
between the BJP and these other groups. The BJP strenuously affirms that it has no hand at all in any anti-
minority actions or persecutions and that it abides by what is stated in the Constitution. If that is so, then it is the
duty of the Home Minister, in my humble opinion, to condemn and denounce these other groups which do not
want to give this right to all others.

I should say that communalisation of even crimes is going on. The Srikrishna Commission in Mumbai has given
a report after a long long inquiry which has been been rejected by the Maharashtra Government and by the Shiv
Sena. It 1s all right, they can reject it if they want. But the ground on which they have rejected 1t mainly is - as
far as I read from the Press, if it is wrong I may be corrected - that Srikrishna Commission's report is anti-Hindu
and, therefore, it should be rejected. This is a curious wady of depicting crimes, crimes I should call them, where
thousands of people have been killed, their houses have been burnt, their shops have been looted, they have been
forced to leave their normal residences and take shelter somewhere where the police and the army had to be
called out though belatedly. We know what went on there during those horrible days following the destruction of
the Babri Masjid. All this is, to a great extent, depicted in Srikrishna Commission's report and it is dismissed on
the ground of being anti-Hindu. What does that mean? If this type of crimes are committed, whoever may
commit them, and they are depicted as being either anti-Muslim, or anti-Hindu, or anti-Christian, or anti some
particular community or religion, it means that all crimes can be white-washed and can be painted if necessary
depending on who is at the receiving end. So, I am not surprised that in Maharashtra, leading spokesmen - there
also, not all of them perhaps, but some of them - are opposing the idea of the Pakistani cricket team coming to
play in Mumbiai. I found in the papers the other day my friend Shri Sirpotdar also leading a demonstration there
on this point.

SHRI MADHUKAR SIRPOTDAR : Even today I say that and [ will clarify my position.

SHRI INDRAJIT GUPTA : And some well-known Muslim singers who are very very popular and well-known
to Mumbai people for their singing of Urdu Ghazals ...(Interruptions)

SHRI MADHUKAR SIRPOTDAR : We are aware of a lot of Pakistani activities.

SHRI INDRAJIT GUPTA : Yes, you are aware, I know. Your film industry is full of Muslims actors.
SHRI MADHUKAR SIRPOTDAR : They are enjoying and prospering also.

SHRI INDRAJIT GUPTA : Why should they not prosper? Is it just because they are Muslims?

SHRI MADHUKAR SIRPOTDAR : Nobody has obstructed them and that is why they are prospering.

SHRI INDRAJIT GUPTA : If they can act freely in your films, why should they not be allowed to sing Ghazals?
Why should they not be allowed to play cricket?

SHRI MADHUKAR SIRPOTDAR : It 1s because they are Pakistanis. We are allowing all Muslim singers,
actors, players and everybody to live freely in this country. We are opposing those who are Pakistanis.

SHRI INDRAJIT GUPTA : So, you do not want Pakistanis to sing Ghazals if they are well-known singers. You
do not want their players to come and play cricket here.



SHRI MADHUKAR SIRPOTDAR :Let them stop their activities in Jammu and Kashmir, we will welcome
them.

SHRI INDRAJIT GUPTA : This is the trouble, Sir. This is how politics is sought to be injected even into culture
and sports.

SHRI MADHUKAR SIRPOTDAR Is killing people called culture? Hundreds of people are killed in Jammu and
Kashmir everyday, and you want to play with them and exchange views with them!

SHRI INDRAIJIT GUPTA : Shri Sirpotdar, why are you getting so worked up?

SHRI PRAMOTHES MUKHERIJEE : Are the Pakistani players responsible for all this?

SHRI MADHUKAR SIRPOTDAR : The Pakistani Government is responsible for this.

SHRI PRAMOTHES MUKHERIJEE : Then what harm have the Pakistani players done?

MR. SPEAKER: Shri Sirpotdar, please do not interrupt.

SHRI MADHUKAR SIRPOTDAR : Sir, he was referring to it and I was replying on what basis we said that.

SHRI INDRAJIT GUPTA : There was a Minister of State at one time attached to the PMO. He is the member of
the minority community. His name is Shri Aslam Sheh Khan. He is known to everybody, I think. He used to be a
Union Minister. He used to be a very famous hockey player. I do not know, in which party, he is now.

SOME HON. MEMBERS: He is in BJP now... (Interruptions)

SHRI INDRAJIT GUPTA : Very good.

SHRI MADHUKAR SIRPOTDAR (MUMBAI NORTH-WEST): He is not, at least, in the CPI... (Interruptions)
SHRI INDRAJIT GUPTA (MIDNAPORE): He was not like CPI. There is no question of his being in CPI.

I found a long statement by him when he was a Minister of State. He said that "the 15-Point Programme for the
welfare of minorities is not being implemented at all in Maharashtra.' He also said that "in Uttar Pradesh, several
victims of the 1984 anti-Sikh riots had not been given the financial assistance which they had been promised.'
He also said in that statement that " 1,104 selected Muslims boys were called to appear for selection as constables
in Uttar Pradesh Police department. But out of them ultimately only 100 were recruited.' He also said that "there
are some Muslim young men, who were involved in the Police killings." You will remember that in 1986 police
killings took place in Hashimpura and Malyana. "Those people are still not traceable.' This is as per the
statement made by Shri Aslam Sher Khan and not by me.

So, what [ am saying is that the communalism of crime which is taking place in the form of anti-minority wave
of violence is something which we should be very much concerned about.

Sir, on the 18th December, 1992, the United Nations had made a declaration. The Government of India is also a
party to that. The United Nations had proclaimed a declaration of Minority Rights Day and had observed that it
should be observed every year on the 18th December in all countries which are Members of the United Nations'
because the violation of Minority Rights is widespread. It is taking place in so many countries.

We are practically at the threshold of the 18th December. So, we should consider, the Government should
consider and you, Sir, as the hon. Speaker of the House may also consider whether on the 18th of December, it
would not be a fitting posture on our part, in some suitable form or the other, to observe this United Nations
Declaration of Minority Rights. Otherwise, it remains on paper and as just a mockery.



Sir, the other minorities in this country have also been persecuted from time to time. In this House, cases are
reported from time to time, by Members whether it involves Dalits, harijans or tibals apart from Muslims and
Christians. These are also sections of our society who are frequently victims of atrocities and oppression. These
cases are raised in this House and the Home Ministry is supposed to make inquiries into all of them, and to take
necessary action.

We had a case, sometime ago. I do not know, what is the latest position about forcible deportation of Muslims
from Bombay, Maharashtra on the allegation made that they were not Indians but Bangladeshis, speaking
Bengalis just like I can speak. It is my language. I hope, when I speak in my mother tongue to somebody, that is
not enough proof that I am a Bangladeshi. But on this pretext, that has been going on. There was a big
commotion in this House which went on for some two or three days.

I do not know the exact details but I believe, ultimately, some settlement or agreement was reached in the course
of which the two Governments, that is, the Government of Maharashtra and the Government of West Bengal
were supposed to sit together and go through these lists of names and verify who was what and action was to be
taken only on that basis. In the meanwhile, these unfortunate poor people who were looking for jobs and
employment - they are not only in Mumbai but they are in Delhi and various other places also - have been
subjected to all kinds of police harassment and police brutalities.

People are talking about Jammu and Kashmir. [ would like to remind them of the Kashmiri Pandits also. About
three lakh minority Kashmiri Pandits were forced to leave their ancestral homes and properties and only two
thousand remain in the Valley. They are now refugees within their own country. They are in camps in various
places. I believe, hon. Members have sometimes taken time to go and visit them and see the conditions in which
they are living. Conditions are not yet being created for their safe return to the Kashmir Valley. Although the
situation has improved considerably, they do not feel confident enough to go back. Their demand is that such a
condition should be created which will enable them and their families to return there.

The Pakistan trained armed militants from across the border are selectively targeting the Kashmiri Pandit
families, wherever they live, even in small villages and hamlets. They are trying to terrorise them, attack them
and force them - those who are still there - to leave Kashmir and go away. They have submitted a memorandum
to the Ministry of Home Affairs demanding a minority status and the setting up of a statutory State Minorities
Commission for Jammu and Kashmir but I believe that the Government of India has not responded to this
demand so far.

Attacks on Sikhs have been mentioned. Of course, it is for the Sikhs to decide what to do what not to do. All of
us know which party was in power when they were subjected to massacres and worse things in 1984. We also
know that in the elections to the State Assembly in Delhi almost every constituency in which the Sikhs are either
in a majority or in a very big number, they have voted against the BJP and for the Congress. Why has this
change come about? I do not know. Our Sikh friends can explain it to us. It is their right to vote anybody they
like but it is a fact. We have to take note of this fact because they were tortured, killed and so on during the
Congress regime in 1984 but it did not prevent them from overwhelmingly voting for the Congress and against
the BJP in these Assembly elections.

PROF. PREM SINGH CHANDUMAIJRA (PATIALA): I want to say that the Sikhs can never forget their
feelings against the Congress. They can never forgive the Congress.
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SHRI INDRAJIT GUPTA : The Sufi shrine in Chikmagalur in Karnataka which has been referred to at length by
Shri P. Shiv Shanker has been there for years on top of a hill where Hindus and Muslims used to go together. It
was founded by the Sufis. Why was there this sudden demand and movement to liberate that shrine? We do not
know this till today. The Ministry of Home Affairs should have made some inquiries into this and found out who



was behind this, who worked up this tension, who agitated the people to say that they were going there- I am
told, several thousand people went there - with the so-called object of "liberating' the shrine.

It was neither a Hindu shrine nor a Muslim shrine. But they wanted to liberate it. This is the kind of attitude and
behaviour which is causing us great concern because it is something which, if goes on like this, will ultimately
cause serious harm to the unity and integrity of this country, as a nation. There are some people who are votaries
of, let us say, the slogan of Hindu rashtra. There are some people - I do not know who they are, if it is BJP, then,
they should tell us - who say that if Pakistan can be declared as Islamic rashtra, based on their Shariat and all
that, why should we not have a Hindu rashtra here?

In-between, there was a period when there was a lot of talk about Hindu rashtra. My knowledge of the things is
that one of the reasons or one of the factors - not the only one - which incited some of our Sikh brothers in
Punjab to start an agitation for a separate Khalistan State was precisely this fact that you in India are allowing
people to go about propagating the need for a Hindu rashtra, they felt it will not be possible for us to continue to
live there; we are not Hindus, we are Sikhs; we have different religion, different faith and everything. In that
case, they were able to stir up an agitation for a separate Sikh State called the Khalistan State, based on the
teachings of the Sikh Gurus and the Sikh scriptures. That has now died down; it is well and good.
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Then, I would just like to mention this also. [ am afraid, this is rather a sensitive thing, but what is to be done?
There is an order of the 9th of September 1997, an order by the Additional Sessions Judge, Lucknow, Shri
Jagdish Prasad Srivastava. A copy of that order is here and I can produce it, if you like.

Para 59 of that order reads as follows and I quote:

"It 1s concluded that in the present case, a criminal conspiracy to demolish the disputed structure of the Ram
Janam Bhoomi or Babri Masjid was hatched by the accused persons in the beginning of 1990 and was completed
on 6th December 1992. Shri Lal Krishna Advani and others hatched criminal conspiracy to demolish the
disputed premises at different times in different places. Therefore, I find prima facie case to charge Shri Lal
Krishna Advani, Shri Murli Manohar Joshi and Shri Bala Sahib Thakeray on this ground."

Now, Sir, this was the observation of the order of the Additional Sessions Judge. What happened subsequent to
this prima facie case established by the Judge, we do not know. Nothing has happened, as far as we know. We
will hear from the hon. Home Minister, what is the latest position of that. Such things happen in this country.

19.00 hrs.

SHRI SATYA PAL JAIN : The framing of the charge has already been challenged in the court. The matter is still
sub judice. I wanted to bring it to your notice. A revision petition has been filed against it.

SHRI MADHUKAR SIRPOTDAR : A number of observations like that have been made and for that purpose,
the High Court is always there.

SHRI INDRAJIT GUPTA :Sir, I do not wish to take more time. I have taken much less time than some of my
colleagues.



The issue is quite clear. Pre-meditated attacks aimed not only at the rights of the minorities but are aimed also at
the entire pluralistic fabric of the Indian society, multi-religious multi-cultural and multi-lingual, on which the
unity of India's nationhood depends. This is my charge. Therefore, I think the Home Ministry should be more
alert, more vigilant and more active, not just technically looking at things as to who is responsible or who is not
responsible.

There 1s a wave rising in the country. Some people are trying to raise a wave throughout the country which in
my opinion is a wave of fascist ideology, as depicted by different activities which are going on. This wave is
being instigated and aroused in the country but we do not know what the Government of India or the Home
Ministry has to say about it. The least they can do in my opinion is, they can condemn and denounce these steps.
They need not take action if they do not want to or do not feel like it. But these things which have been brought
to the public notice every single day cannot just be allowed to go like that. They should be denounced,
condemned and repudiated by the Government of India. In that respect, the Ministry of Home Affairs is the main
instrument which should act but unfortunately up to now, it has not acted.

Therefore, Sir, [ hope that at the end of this debate, on behalf of the Government, the hon. Home Minister will be
much more categorical, much more positive and much more clear as to how he wants the common people in this
country to regard these people and their activities, which are going on. If the Government keep quiet, the
ordinary people and public are not in a position to know what to say and what to do. This is a weakness in the
whole situation, the weakness which will lead to these people getting the upper hand ultimately. And, if that is
done it will be a sad day for our country. Therefore, you, we and everybody concerned, who have all these years
protected secularism and unity of the nation, will be held responsible if we do not speak up, do not mobilise
public opinion and do not take a forthright stand against this danger which is coming.

19.04 hrs
The Lok Sabha then adjourned till Eleven of the Clock on

Thursday, December 10, 1998/Agrahayana 19, 1920 (Saka)



